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Saturduy, April 21st, 1860.
PRESENT :

The How'ble Sir Bavtle Frere, Senior Member

Of the Council of the Governor-General,
1 the chajy,

R’E{"’l‘t Hon'lle James| IT. Forbes, 1sq.,
P V;sun, Hon'bLle 8ir C. R. M.,
H > Le(f‘reyt. Eay,, Jackson,

+ 8. Harington, Isq., | A. Sconce, Bq.,

: The.following Messngo from the Pre-
0t in Council was read :—

Message No. 208.
&

the EVit.h reference to the Messago from
o egislative Council Ne, 132, (.latcd
in G lsg December 1859, the President
ouncil has the honor to transmit to
: iLﬂgi-&lntive Couneil the accompany-
; ‘?eclo)l)y of a Despatch in the Legisla-
i epartnent, from the Secretary of
e, No. 4 of 1860, dated the 15th
l:}:?h" together with the draft Act
ct'.n:pb'w‘th received, for setting apart
e property for the support of the
Tt f)lletcy conferred on Sir Jamsetjco
J"ﬁbhoy,
sidB‘y order of the Ton’blo the Pre-
it in Couneil.

W. Guey,

Secy. Government of India.”
oot Witliam,
Y dprit 1860, }
I

ﬂtntue Despatch from the Sceretary of
lep wave reforred to was read by the
* as follows ;-
1xp1ra Orriom,
M London, \6th Murch 1860.

Yoy }t’hLOR”,.-I herc.with transmit  to
certui.le draft Act_ for setting apart

broperty for the support of
*Hog l_letc_y conferred on Sir Jam-
letto, ('){f.]eel)hoy (forwarded with your
Whig), 1”10 5th January, No 1, 1860),
rown. . reecived the sanction of the
it o Signilied under the Royal
Signeg a“ua_l of Iler Majesty, countor-
Ingi, ¥ the Secretary of State for

¢ Bargy

I have, &ec., &c.,

T 11 C. Woup.
)Ri]rIlls‘ Excelleney the
Bt TLonple tho

OVa.
Yeinor Generul, &e.

[Arrin 21, 1860.]
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INCOME TAX ; axp LICENSING OF
ARTS, TRADES, AND PROFESSIONS.

Trar CLERK presented to the Coun.
cil a Petition from the British Indian
Associntion regarding the Bill “for im-
posing duties on profits arising from
property, profession, trudes, and offices;”
and the Bill “for the Licensing of
arts, trades, and profession.”

Mu. WILSON moved that the Peti-
tion be referred to the Sclect Committes
on the Bills,

Agreed to.

STAMP DUTIES

Tir CLERK presented a Petition
from the same Association regarding
the Bill to * consolidare and amend
the law relating to Stamp duties.”

INDIAN FINANCES,

Mz. HARINGTON said, previous-
ly to the Council procced ng to the
regular business of the day, assketched
forth in the paper which the IHonorable
President held in his hands, there wera
two wquo<tions whieh, in refercnce to
what had fallen on different oceasions
from the Right HHonorable Gentleman
opposite, on the subject of the present
and probable deticit for some time
to come in the income of this country
as compared with its expenditure, he
wished to ask the Right I[Tonorable
Gentleman, beforo the Sclect Committeo
on the Income Tax Bill met; and it
would perhaps be more convenicnt for
him to put those questions now than
at & later hour of the day. The ques-
tions were as follows 1 —

1st.—Ilow fur the expected do-
ficicncy of the next ycar ot 6} millions
it was contemplated woulld be met by
reduction of expenditure ?

2nd.—Secing thatit was proposed to
take the Income Tax Bill for the limit-
ed period of five years, how it was con.
templated, in the intorim, to provide
ways and means which would enable
the (Government to dispense with the
Tax at tho expiration of that period ?

Mi. WILSON rose and snid—

M. PursiveNt,—Sir, in replying to
the two questions just put to me by
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my Honorable friend opposite, it will be
necessary, in order to make my reply
tully intelligible in respect to the pros-
peetive reduction of the Expenditure,
that 1 should trouble the Council with
o fow remarks as to how far woe have
recently succecded in diminishing our
cstablishments, and what we arc at this
moment doing with that view; and as
I had duc intimation that these ques-
tions would be asked, I am prepared to
do so with as much precision as our
accounts will permit. I nced not re-
mind the Council, that in the last year,
that is, the year 1858-59, the deficit
in our Indian Fxchequer amounted in
all to £13,393,137, and that in the
current year just about to close, it
amounts, as ncar as can be ascertained,
to  £9,290,129—that, it will be ob-
served, is a reduction of tho deficit in
tho present year of £4,103,000. When
I'had the honor, on the 18th of February,
to expluin the views of the Government,
1 showed that, by further ameliorations
in our financial condition, we had every
reason to hope that, in the coming year,
taking every thing as it then stood, and
of coursc making no caleulations for
any new source of incomo which T was
about to propose, the deficit would be
reduced to £6,500,000; and T stated
to the Council the changes in the esti-
mates of the preceding year by which
this reduction was effected. I now hold
in my hand a detailed statement of the
estimated Income and Expenditure as it
was furnished to me. Speaking as |
then was, and as I now am, before cven
the commencement of the year to which
this estimate refers, I cannot of course
vouch. for the precise accuracy of every
figure. That would be simply impos-
sible.  But experience hus latterly
abundantly shown that, to whatever ox-
tent the results vary from our estimates,
it is always that the latter are in exccss
of tho former. But as to the accuracy
of these estimates, 1 can only say that
they aro made after the most rigid
examination by the Financial Sccretary
and the Accountant General. 1 have
gince had that statement agamn ex-
amined, and the result is unchungeq.
It may indeed be that, in the rl:,.pd
serutiny to which we are for the first
time subjecting estimates of the com-
ing year, some modifications may be

Mr. Wilson
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made in the same way as the original
estimates assumed by the Chancellor ©
the Exchequer in England (when he pro®
duces his Budget) may be subjected 10
some modifications in passing the voied
through Committeeof Supply. But so fof
as an_estimate of a coming year is co”
cerned, T can only say that T have never
scen in Fngland—and I had myself the
duty for five years of carrying the estl”
mates through Parlioment—so MU
pains taken to arrive at an accurate %
sult. Well, Sir, by these uccountﬂ,")
appears that the Income of 18§‘J'(’(,;l
that is, the ycars about to expir¢ !
£37,706,209. ~ The Income of next YU
is estimated at £38,116,208, show!’s
an increase of £1410,000. This 18 &
tributable mainly to the additional duty
upon Salt imposed by this Council 1%
year. Then, again, the expenditure ud
the present year is £41,770,018,
that of the coming year is estimatc
£40,230,000, showing a decronse ou
£1,540,000. This is made up bY o
further decrease in Military Charges, °,"'”n
and albo¥e the very large rcdlww.)‘
which we have made during the lwﬂt,'@”“‘D
months, of £1,740,000; but uﬁﬂl“-i"
whichisto be placed an increase ot mt“u
est for tho loan of this yearto thcﬂ_-‘m'o-
of £200,000, making a net rcductlo“u
£1,540,000. It then we deduct O,c_
Income of £38,116,208 from our ; 4
duced Expenditure of £~110,230_v0 o"
we shall find a deficit in Indi® ’
£2,113,810. To this wo have "~
other sums to add—first, tho cluur;l
in Inglund, which will now as®
larger dinensions in conscquence of ,‘Uw
great increuse of lnglish  Debt, fro
£3,804,400 to  £26,649,000,
1857. Independent of the Stores
cluded in our Indian Accounts,
charges arc computed at £4,393
And here 1 must say, if there is o |
in respect to these estimates about ¥ ’
I am doubtful, it is this. I doubt®

(x
o0v-
)ui “t
hick

this
much that we have understated defi
sum, and that in consequence our =o,

cit ‘may turn out larger than
really expected. Then there is the {he
nually increasing sum required bo% wd
puyment of interest on the gu,“:ull the
Railway Capital, 0 sum which, for he
next four or five ycars, mud
expected to show an  annl
CICUSC.
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The lowest amount at which it can
¢ placed in the coming year, after
educting the net receipt of the Rail-
Ways, was £1,000,000. Our deficit
18 then composed as follows :—

Deficit in India £2,113,810
lome Charges «. 4,393,020
Railway Inerest ... 1,000,000

Total £7,506,830

Our total apparent deficit thus is
£7:50_6,()00. But then it must be
“pliined  that that sum includes
1,000,000 for compensation for losses
t}ll © mutiny, which, as 1 explained on
o 18th February, we deducted from
U deficit as being a sum which would
% recnr ; and thus our deficit between
wglllur Income and regular Expenditure
58 reduced to £6,500,000. There
" two other items of large expen-
B;t‘“'@ in the present year, und perhaps
thgm similar demand may bo made in
e oiung year. 1 allude to the re-
Immptmn of the Tanjorc Bonds and the
o ent of the debts of the Nawab
chy the Carnatic. Now both those

T8es are of the character of the pay-
noint of debt, which once made will
e 38in recur. They are not there-
g ‘]QClu(led' in the deficit of Income
top ?chndlture' of tho present year,
Yeu I the estimate of the coming
ot 1) As on tho one hand we do
Omle) ace Logms in the category of In-
Dy S0 neither do we place tho re-
i tent of Ilebt in the category of

.(}’Ie’_“hture. Both are transuctions
Bin;f[m"g only the finances of the
ur(.D(.e ]y_ea_r in which they take place, and
em'mzﬁ \hited in the Cash Baluneo Ac-
aud but, uot in the Accounts of Income
conp “Xpenditure.  This is exactly the

S¢ pursued in Kngland.

Tepeat, thoretore, thut the deficits of
a Presont yeur, and of the next year,
thus(,m no respeet affected by uny of

1, iy ments,

[mm:::hs“‘.,_the first question of my
 the l) 0 !rxmyl relates to the disposal
px-upor;-“i"llt.({t the next year, and what
Peque PR OF it we hope to meet by the
be; ction of Kxpenditure. 1 must here
B o 1IN the Couneil of what 1
10 18th of Fobruary on this

Mubjg,
dect, then said, “ Now we fully

[ArriL 21, 1860.]
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admit that in our endeavours to restoro
the equilibrium between Income and
Expenditure, our first duty is to use
every cffort to reduce Expenditure to the
lowest point consistent with security
and good (fovernment; and I hope,
before T sit down, to show that the Go-
vernment is not unmindful of its duty
in this respect. But I submit there is
a point below which the interests of
the country, in preserving that peaco
and security which aro so essential in
order to maintain that prosperity which
the country now enjoys, forbid us tocarry
reductions” ; and again Isnid, ¢ We will
do our best to reduce expenditure, and
to improve administration: but when
that is done, it will not be enough.”
The first question of my Ionorable
friend, as I have said, is how far we are
cnabled to give practical effect to these
professions in the coming’ yoar. 1t
must be obvious to the Counecil that
that question must not be Ilooked at
without reference to what we have
done during the last six months, and
arc still doing in this way. Now I
think I muy dismiss in & few words the
subject of our Civil Expenditure. 1
have not yet seen any statement from any
quarter whatever which professes that
our Civil lxpenditure can on the whole
be reduced.  Improved it may be, re-
duced I do not believe it eun be. And
this will be more apparent, when I
refer to the fuct, that although our TIn-
come has greatly inereased during the
last four years, yet that our Civil Fx-
penditure has increased also by moro
than £500,000 in excess of our increased
Income, oven including the increased
Customs Duties of lust yeur. The addi-
tional cost of administering new territo-
ries, and the addition of £2,000,000 to
the interest of the debt, go far to
explain this fact.

Then, again, we must bear in mind in
regurd to our Civil Expenditure, that
during the last two ycars every thing
lias been rejected or postponed that pos-
sibly could be; that public works havo
been to a great extent suspended ; and
that tho sums devoted to edueation have
bheen strictly limited. I may, therefure,
dismixs from consideration the prospect
of effecting any material reduction in
this department of our Finance. No,
8Sir, the great field for reduetion is our
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Military Expenditure.  Well, let me
show you what we recently have done,
are doing, and have engaged to do in
this respect.  Let me ask you to con-
sider what has been the course which
this  Expenditure has taken. Taking
our Military Charges proper, including
the Civil Corps, the following has been
the ¢xpenditure in India in each of the
lagt three years and in the current
yoar :—
Miirary Cuarces,

1856-57 +....... .. £11,308,780
1857-58 ...... cee. 15,089,391
1858-59 ......... . 20,258,065
1859-60 ...... : 16,855,275

Now, then, looking at these figurcs,
we find that, in the present year, I may
pay almost in the last six months, wo
have already reduced our Military Ex-
penditure by £3,402,790. But this is
altogether independent of the further
reductions  of  £1,740,000, which I
named on the 18th of February as
being already provided for in the com-
ing year. 1f we add this sum, then we
have a reduction in the two years
amounting to no less than £5,142,790,
und lct mo say that, although this large
reduction appears divided between the
accounts of two years, yet that it will
really have been effected in about one
year—the latter half of the current
year and the first half of the coming
year. And yet, Sir, we arc charged with
effecting no reductions of expenditure!
What rcyly will our assailunts make to
this fuct? Well, but to what amount
will that reduce the cost of the Indian
Army? Alveady it stands reduced to
£15,142,790, as aguinst £20,258,065 in
the last financial year. But liere let
me impress upon the Council that it is,
after all this is provided for, that our
deficit stands at £6,500,000.  Well, the
question of my Honorable friend re-
solves itself into this—Can we undertuke
to do more in the coming year? Here
I would vemark that, jggmediately fol-
lowing on the heels of dlich a reduction
as | have named, every further £100,000
beeomes ayore and moro difficult.  Still,
notwith#nding  that défliculty, it wo
are only fuirly supported by all the
Presidencies, T do iope that even during
the coming year we may fairly hopo
to do something more, lu order to

Ar. Wilson
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judge of our ground of hope in this
respect, let us see what has been 5101"’
in each Presidency towards reduction®
The figures which I have alveady
quoted are thus divided ;—

Mrirzary ExrenmiTuke.

Bengal.  Madras,  Bombay. Totf'l'

£ & £ L'QO

1866-57.. 6,247,517 3,005,283 2,050,081 11,303.5;,1

1857-58 . 8,000,005 4,053,450 2,778,970 15,0808

1858-50..11,613,092  4.633774 4,011,260 2°'“5§'275
1859-60 . 8,346,480 4,305,030 4,208,795 16,855

It will thus appear that, up to the
present time, almost the whole _Of the
reductions have taken place in t}“’
Bengal Presidency, including the North-
Woestern Provinces and the Puu.lab;
But tho further reduetion of £1,7:40,00¢
provided for is divided among ¢
three Presidencios. It is only fuir to 827
in respect to Bombay, that o conside™”
able charge of an nccidentul charact®
is included in their Military Expen! 1;
ture of last year—I1 refer to '1'1'0‘,’1),'_
oceupying Central India; and, 1
ther, that I believe that Iresidency 11
carnestly cndeavoring to reduce expe!
diture.  With regard to Madras, it W 5
be observed that, whilethe expendit™
has been reduced in the Bengal Ay
this ycar by about £3,300,000,
has been reduced in Madras only o
£300,000, and there must therefor® ™
& large margin in that army for redt”
tion, sceing that, as far back as May 1“:11’
that Government sent to the ( }ovcl‘“m(.
of India an cstimate of Military s
diture for the currént year of ;92,783‘01 c};
and sccing ulso, that sinee then “ul
have boen engaged in establishing rlul
efficient quas: Military Police. But ¢
it be that that Government has U7 .
this time exhibited little or no 1'0(1110“”11;
notwithstanding their professions ‘vo
expectations a year ago, that they hfl‘,a
rushed to the conclusion that wo M o
been equally unsuccessful in NO"‘.":,
Indin, and that they have nccol‘dl”g i
charged the Government of India ‘Hof
the grave erime, for such it would b"’c >
delihm‘utcly rajecting all efforts to l‘ed? e
But T lewrn that, since the Military (’(:1 0
nission visited Mucvas, a decided ¢ 1““‘;1,
has taken place, and that rcdluztmnss
now in progress.  The lutest account® .
have reecived show that the Ofticer®
that Service are cxerting themselv®
offect consideruble reductions, 4B

-
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tms§ to their well known zeal to go
M i that dircetion. Well, T have

0wn you that, in the present and
Commg

f year, wo have provided
0}: reductions to the extent. of
142,790, and have brought down

ur Kxpenditure to £15,101,275 as
’:g&llllst £20,258,065 last year. Can
Ve Undertake to reduce more in the
c”““ng year? Difficult as the task
IenuY. be, and without wishing to be
OMsidered gs absolutely committed to
em task, yet after full enquiry and
_"ﬂnur_mtion I may say that 1 think
Possible, if we are only supportod, as
ﬂﬁt“l"ﬁ cpnﬁdcnco we ghall be, by
'urt]]m Presidencices n.lllke, that we may
i por reduce the Military Expenditure
DVC‘Q'(:(mrse of noxt year by a little
‘lllelt‘ £800,000—making the entire re-

wons - of the year upwards of

900,000, and of the two years no
“,ef‘ ]than £6,000,000.  'Well, then, if
l'inn 1] succced in this, what will it
“Qstg ﬂ_lc Indian Army down to? A
puuq,“l £14,258,065." 1lere I may
I’Oix;t(l to cugniro what is the lowest
turg to which the Military ¥xpendi-
" can he reduced?  No doubt in
ﬁmlp“}ﬂcnt uncertain state of the ques-
. ‘Vlt_h regard to the re-organization
I’tohllo. ludian Ar}ny, ﬂ\is' is a difticult
ovor :mtpsolvc\\'1thpr('clsmn. Bntwhat-
lyg t‘ 8¢ 18 unsottled, at lcast this much

3}

Cttleg

iy Y- that whether we are to have
MY of the line only,

Conyy, or an army
1,)8“{ 0sed of cortuin portions of lino and

I8 (10(&(1:“"101’-“, yot ot least this much
Wpon o N( » that we shall no l(mger‘rost,
Doy 4 - ative Army, but upon a Kuro-
the f“t'llmy : wo shall no Iongof‘ follow
my ‘;51 l1)011(_:)' of keeping a Kuropenn
N‘ltivu ! "Ol‘dnmtcvmul supplemental to a
Dlicy m““,\:A We shall venounce that
mlllun"(iin.lég\u‘[) a Native Army merely
Seng]y, A and supplemental to a suffi-
Whyt ¥ DOWerful Kuropean Army.  Bnt
infy,, t‘_‘“l.(ht,mnul expenditure does that
Wlulii,:ltl“t least sowe years to come ?
T “2' Hlmpp of pay, nf" c!olllnng,'ot'
o ',i Of hospitals, of relicts trom Ku-
gy oiereased cost, does this ehango
the e N0 doubt, if wo radically change
W m-(,lrm.ut"’" f)f our Army, which
Shaly n apidly eflecting every day. we
the Ny ‘¢ aggregate enormonsly rednee
¥ oof men. But the lowoest

(.'lecul‘ 3 %
Hlon iy, relutive cost of the

[ Aerin 21, 1860.]
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1o deseriptions of Troops is that ono
European is equal to four Nutives—somo
say nearer five.  And, therefore, what-
ever reductions we may make numeri-
eally upon our numbers before the
mutiny, yet it is certain that the entire
cost of tho men and more relinble
defence will be much greater.

Thus arises the very important ques-
tion, what is the minimum to which we
ean hope to reduce the cost of the In-
dian Army in its new constitution ? Tast
year, referring to this subject, the Karl
of Derby, when first Minister, and when
Lord Stanley was Sceretary of State,
expressed an opinion, if I remember
right, that the lowost point to which the
costs of the Indian Avmy for the futuro
could be reduced would be about fourteen
millions and g halt.  Well, while we are
charged with having done nothing to
reduce expenditure, we have already
mado above the provision to reduce it to
about fifteen millions for the coming
year, and before tho close of the, year wo
propose to reduee it to fourteen millions
and a quarter,  Sir, I believe that, not-
withstunding the heavy charges with
which we are assailed, such o result
will be highly satisfactory to every right-
minded subject of Her Majesty, cither in
India or in England. Do mnot let it be
understood that we take our stand even
at fourteen millions and a quarter. No
effort will be spared to make reduetions
even greater.  But it would he merely
committing a eruel and heinous decep-
tion upon the people of Indin and the
people of Hngland, if we could hold
out any hope that woe can efliciently
hotd India with European Troops with-
out a large inerease upon the cost of
tho Native Army prior to 1857, Well,
then, admitting that we shall succeed in
the additional reduction of £800,000,
and reduce onr Military Charges to
£14,250,000, even then how will our
deficit for next year stand ? 1t wil bo
£5,700,000 in placo of £6,500,000.

But here I must say one word in
reference to the position taken by tho
Madras Government in eviticising {he
measures of the Government of [ndia,
They say they “can assign u fixed mea-
suro of the results to be oblained by :
reduction of the Military lixpenditure.
This reduction can, and ought to bo
arvied by the end of next year, or soon

E 2
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after, to {he full extent vequired to
equalize Income and  Expenditure.”
That extent was a deficit of £0,500,000.
Well, T have shown that, in arriving at
that deficit, wo had already reduced
Military Expenditure by £5,142,790,
and brought the cost of the Army down
to £15,101,275. Well, then, what
must be the further reduction in order
to accomplish what it is proposed to do?
The whole deficit of £6,500,000 is to
be reduced by the end of next year from
a Military Fxpenditure of £15,001,275,
or to a sum of £8,601,275, as the cost
of an cxpensive LKuropean Army, the
minimum expenditure for which has
been ealculated at £14,500,600, and
while the cost of a chiet Native Army
in 1856-57 was £11,303,780,

Unfortunately, wo are not furgished
with a single figure, or with data of
any kind, for so marvellous an opera-
tion as a reduction in two years of
£11,742,000, bringing down the cost
of the whole Indian Army, in its altered
andd improved condition, at once to a
sum nearly Zhree millions less {han the
‘Native Army cost before the mutiny.
Sir, 1 require to say no more to show
how utterly  groundless and  nnsub-
stuntial we must regard the vagne and
unsupported estimates upon which such
a result can only be based.

But let me here remark, with regard
to the great reductions we are making,
and firther proposing in the Judian
Military Expenditure, that wo feel the
full weight ot the responsibility which
rests upon us, not only to re-ndjust the
finances, but as much to maintain for
Tudia ample defences. It may indeed
be, and [ sincerely believe that it will
he so, that as long as we maintain in
India  an adequate Buropean Voree,
and as long as we resist every tempta-
tion to revive the Nutive Army which
has been dissolved, there is no probabi-
lity that we shall ever again have a repe-
tition of the events of the last three years;
but looking to the altered state of inter-
course iphe Eastern Seas, looking to the
many rpasdtions raiscd in reference to the
political importance of lgypt and the
Red Ben, and looking to the state of
aflairs in Larope every day becoming
more seriously complicated, it would
be impossible that a prudent Govern-
ment, charged with the preservation of

Mr, Wilson

LLGISLATIVE (OUNCIL.

440

Finances.

interests, hoth publie and private, ¥

cnormous as are involved in the security
of India, could be insensible to the
duty of maintaining its Military defence®
in an efticient state. For certain !
18, if ever we are to have anothe?
EKuropean war, and how long that may
bo postponed no one will venture i
say, yet come when it may, it is ¢
tain that, in the altered state of f_/]“”gs’
wo may expect operation in Indis
against [ndia to form no small elemcl
in such a war. Therefore, Sir, \Yllllell,
will be our duty te persevere MM t“’
course we have begun of reducing 45
penditure o the utmost, it will equ®
be our duty to sco that we tuke €V
precaution to  preserve Indin, . 889%
sceure  from internal disturbunce
from foroign aggression.

Well, Sir, then if we succeed it
ing these reductions in the coming
our deficit will still stand at £3,700,0
How is this to be provided for? A
expeet 2 small improvement in (Iuﬂu“_l,é
But with regard to the other t‘"‘l‘l’a
which we have proposed, under to
most fvornble cireumstances we (:ml“,ll
expect o very lurge sum to com® lt
course of rvoflection within the B¢77
financial year, if woe allow the uecc”sﬂ-l.ly—
time required 1o bring them into oper
tion.  We shall indeed think om‘ﬂchté
very fortunate, if, in the first yea® 309
realize  £2,000,000 from these & o
and if, together with improved Custo™?
we ean reduce our deficit to £3;50,0’0101;
The consolidated Stamp Bl \\"l.lglep,
come into operation till the fivst of ¥ \
tember, but it is very difficnlt # Ptlll’
sent to form a previse opinion as to_"cat
financial effect it will have.  The }”"’r )
source  of Stammp  Revenue h‘,th?u“
has been from Judicial and Ul'“n'l.in
proceedings,  With regard o Jlldlic
proceedings the admirable hill‘ pa
last year has so much curtailed litlg*‘_t‘t,w
that it becomes very doubtful 1 nes
loss under this head, and the los8 '1“ 0"
the head of Stamps upon Crimin® }. w0
ceedings in Bengal, will not g0 m'ght
neutralize the benefits which, ullliill.
liave been  expected from s | 0¥
Well, then, how is this large dChc“',oid
still to be supplied? We wish llluluni
having recourse again to 01’”‘.‘1 oy’
which have disgraced the ﬁmmcm]uiﬁcd
tom of lndiuso long. As 1 oxP

i
ulld

, mak-
oily
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" the 18th of Fcbruary, we may be
thle to muke good this deliciency from
})‘.0 balanses in the Exchequer,  which

“ourse would be reduced by that sum,
ut thiy is an operation which cannot
¢ tepented.  What, then, are we to
€ly upon in succeeding years?  Well,
Welope that, atter the first year our
E“‘t\' Ltaxes may yield more richly ;
Uit will then only be by a conti-
h““t}on of further 1'ctl.uct,ifms and of
"Proved gystems, that it will be, under
ii?l mogt fu}'Mnblc circumﬁtum'us., Pos-
e fl_to makod bot‘h'ends meet. S}r, the
rou;):!‘ xll 1110_st d}ihcul? one, and 13 s
“ﬂll(\u‘ w1_lh nnpc(hn)(mt_s,' tho‘ full
us ]; of which no man can judge of who
P ot gono em'ch_llly l.llt() every part
ang ‘:ﬁ subject as it uf‘t'ccts the present
tution, e future. I say, Sir, \\'1t1u.mt }19.41-
e that the re-adj ustuent of Tudian
it i‘;w a tusk so difticult, that except
g g e iu].l mu% hearty concurrence
i iHO-Opemtxon of ull‘who are inferest-
ot _l.he, Que(_»np (xov‘crmnoutv. 1 do
ot _(lleve.thut it is possible.  We can-
Tege \"1(10 from ourselves that we h-.}\'e
it \ville L a severe shock-—a H']l()f'.k “’hl(:].l
dengng l’cqmre alltthe E)utl‘_l()tl‘:ml,. self-
"““nte,vduq zeal of the Public Service to

ract,

‘llll‘sléito thel}, Bir, coming to the sccond
o va} of my Honorublg friend—if
ing Our“tso difficult o task in r('»-:ul‘;.ust-
I““Ome 'lt‘nmtmn, even by the aid of the
e ol il ux, w_hut are our prospects of
of ﬁl;e ),e to dmpe_nse with it at tllq end
iy mud)em'ﬂ? Sir, upon this point I
iy v "‘]Illm‘(e_hopciul. Our great dif-

b “:l i be in the next tlntuc years.
" “Qlln(‘l ve onee laid tl_nc toul}dutmn
Rurd 1, 1(‘mul 1!])()1"1}! policy with re-
ooy rade m)d finances, time then

o & most importunt clement. In
Whe ™ wace, 1 have no doubt that

8

the e‘VQ shall have broken down all
ang Y Levies and Military  Dolice,
Burkl ' existing  Polico system of
8t ‘"dllllzcs, und  shall have con-

the ““_hjom those experienced aids to
Vofien ”]‘,vll power a  well-organized
l'u]mblo ((r)l"c() 111.1(1(‘1'. Luropcans ()fli‘(,:(‘l:ﬂ
Qi hit} If(‘rtm-rr.nng all the Civil
t!mt W /llerm performed by the Army,
“H]orul,: l““' not only effect & vory con-
huy,, " Buving, hut that wo shall also
l\'(-r'lniuu Much more  efficient foree for

& e peace. Bat to ctfeet this
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change will require some  considerablo
time.  Aguin, we are upon the eve of in-
troducing a new Currency system, which
will not only give direet profits to
the State, but will be productive of great
indirect benetits, both to the State and to
the Trade of the country. But although
we shall he able to introduce the system
in the present year in this Presidency
Town, and perhaps also in the Presiden-
cy Towns of Madras and HBombay to
some extent, yet any such development
of it as will secure a large protit must be
the work of o few years  But still, be-
fore the Income Tax cxpirves, we look
for some fruit from this source to supply
its place. There is another important
course t¢ which 1 hope wo may look
forward with great confidence in the
course of that time. 1 have already re-
forred to the” annually recurring drain
upon us {or some time to come tor the in-
terest of Railway Capital. But we may
hope that, by that time, not only will the
works in the main be finished and
yielding traflic to pay the whole in-
terest, bul that the process of ve-pay-
ment of the accmnulated interest in - the
inferim may have heen  comumeneed,
But tar more than this, do we expeet
that the developwment of the Commer-
cial policy, which we feel it has been
our good forfune to maugurate ; tho
ingreased internal traffic promoeted by
Railways  and  our Navigable Rivers
and Canals; the external trade, both
mward und outward, which must bo the
result ; and last, and most imporiuntly,
the enormons impulse which all these
combined causes must give 1o the pro-
ductions and the lahors of Tudia, will
give such an expansion and growth to
all other existing sources of revenue,
that we may well by that time be able
to dispense with that tax.  Mare-
over, we hope not a little from the ad-
ministrative reforms which we have al-
ready commenerd.  For the first {ime
in India we have just laid the foun-
dation of an annual budget, proceeding
upon estimates under each head ol Ser-
vices for the coming year, followed up
by u system of issues strictly contined
within the limits  of the cstimates
for cach Service, dccompaniod by con-
enrrent audit and check as the year
gock on, und coneluded by final audit
Bmadiately upoa tho close of cach,
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year. In tho coming year, this new
gystem will bo but imperfectly carried
out, but in the following yoear it will
be in full operation, and we hope will
be produetive, both of inereased efli-
ciency and of great cconomy. These,
Sir, aro the moans by which we feol
confidonce in our wbility, if we only
receive that willing and hearty support
which we are entitled to expect, to
meet the great difficulties which now
stand in our way—to place the Finunces
of India upon a permanent and credit-
able footing, to aveid having reeoursc
in times of peace to an habitual sys-
tem of open loans, and finally, at the
end of five yeurs, to dispense with the
Income Tax, tho great engine by
which alone this essential work can be
performed.

Mz. SCONCE said, possibly it
might be irregular for him on this
oceasion to address the Council, but he
did desire to express his sense of the
satisfactory explanation given by the
Rigit Honorable Gentleman to the
questions proposed by the Honorable
Member for the North-Western Yro-
vinees. 1le would not presume to
speak on behall of any other Honorable
Member, but for himself he would say
that the additional information which
the Right llonorable Gentleman had
now given us, entitled him and the
Government to  well-grounded  confi-
dence regarding the executive measures
of reduction which they had already
undertaken, and which, be was satisficd,
the Government was still prepared to
undertake, so that tho Council
might be well assured of the wise
economy witht which thuse proccedings
were regulated. e was somewhat
unable to follow the detnils which tho
Right Honorable Gentlenian had com-
municated to them. Lf he was not mis-
taken, the Military charges of 1856-57
wero stated to have been £11,300,000,
and the Right Honorable Gentleman
obrerved that, if the Government were
enmbled to enforce all the reductions
they unticipated, the Military charvges
for the coming year 1860-61 would bo
£14,200,000, That was ostensibly
nn increaso of three millions ster-
ling for purcly Military purposes, over
and above the corresponding charges of

Ay, Wilson,
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1856-57. He apprebended this ¢
timate was not only satisfactory W
respect to next year, but it was appi
rently a small increase on the Military
charges of India in comparison W !
the charges incurred betore the mut'l'r'.}_"
But possibly the charges for 1850-9%
taken at  £11,300,000, included al-
most the whole of the Native Ar®Y:
a8 it was embodied in that year- .
that be the case, the 11 milliond ,”';
cluded a considerable portion © ‘t
charge which, as the Native Army Oc
Bengal no longer existed, ought t© ™
set down as a portion of the incl"?“s:'
Taking the total charge of 14 millo"™
in comparison with the charge ¢
millions incurred three yours
there was apparently a net inc
of 3 millions and no more; o
it the 11 millions for 1856-57 dl?d
cluded the charge for the disbant®”
Native Army, necessarily the ros
crease would be considerably !
Having had so much information
the Right Honorable Gentlemad "
was very unwilling to ask ful‘.mory'
but he was sure it would be sntisfﬂ“[%w
to tho Council +f the Right 1[0110'”1'
Gontlemun would print the esti?
wlhich he had now recited, so that
whole details of the calculation WP
be thoroughly intelligible. gl

Perhaps he might be pert™
to say that the Right 'J.Louof'_‘ ol
Gentleman  had  too lightly 10‘“0 8
upon what was understood to eall
source of large cxpenditure ; he "lvieg,
the various Military and Police levi
He (Mr. Sconee) spoke genort y 7
these matters : he would speak 8 ‘1’ 1
body spoke of a charge of Whit l(,cnt
could not adequately measure the ”linhi
or the necessity : common opinivd Zu
be right or wiong : but he Wot'™ Ly
that it appeared o him that thof® 08
levies were liko the vegetation 0 ud
luxurious ereepers which ato % o
destroyed the tree that boro them- wer
should be glad therefore it 18 g
possible to includo in tho 8t* euw‘,
for which he asked, somo neco' "ol
the strength of these lovies, W “‘;“biid
Inte years solurgely added to ‘l‘c.&,,.ltﬁ’
charges. 'The Right Honorable 4* b
man had alluded to tho 1'01'0}'0"" otb"
Lad been wade frow time to WY

g%
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tharges of ¢l year 1356-37 as a stand-

:'“‘le of financial disbur-ements.  For his
'part he attached very great im-
I.’rt:)rtu.nue to the advantage t» bo gained
l}"eompuring the chargos under which
m;()l' were now In.b(.u'mg, w1t'h tho more
vrate  expenditure which sufliced
Y0 or four years ago. 1le need hard-
Y reming ghe Right Ilonorable Gontle-
Rl'?-ntOf the eloquent reclamations of a
3 At man, to whom he must have often
vened —reclamations  that required
Ngland to full back upon the charges of
jand though those demands fuiled,
ould still hope it was notimpossible
'UOreem toapproach the limits ofa much
hag o recent year, with which alone they
Al to geg|,

dem?lel‘e was only one other matter of
Sty 5 rl‘egu.rdmg which he desired to
abl, 6w words. The Right Honor-
Dravs Gentleman  had referred to the
lme'Swn to. bo mzulq next_ year, “f‘ he
Jore "8tood, for the Carnatic and Tan-
T ?bts, and proposed th_nt those debts
’ﬂlun( bc: paid out of the general
SuoncCes of the Treasury. Now, ho (Mr.
Sepay e). confessed I.le did not like this
e Mo of g public charge from the
[‘ll[l))llin. lture gencrally chargeable to the
tl‘eagf Income, asif the balances of the
“'hiéhu‘t)[’ were a potket proservo, '11‘1to
teagy 1© public should not pry. The
i mi"}"yt balances of this year, which
tieq :}l be supposed would be car-
Yea ul to make up the balances of the
ac(]uir??’ opening, were, he presumed,
o, tlu frpm two sources, .t]mt in
Cxtyg, ;B_Ordul:}ry revonues and from the
]:ublic nary income furnished by the

he w

" l,Gcredimrs. If, for example, there'

Wag c]:“ no extraordinary income, it
“l'n;u'ia.r that such a charge as the
Of tho o debt must havo come out
It a%nmoll‘(hnm:y income, and therefore
i “]\0111((1 1?:0 him that, in whatever year
r all, the sum payable should
Yeny, angd lW[lh the expcndl.turc of the
ﬂ_vniluhl (~eb‘.tcd to t.he entire rovenuo
likg @ for its liquidation, Ho should
Olg }'e(; 8eo the Cash Balance of
ey T and curront  receipts, how-
ong, ué:';""‘l; brought invariably into
unt,  Phese wers the only

. vﬁvouhl venturo to oller.
Wouly Lo SON wsaid, if tho Council
“low hiw, Lo would proceed to

[Avrin 21, 1860.]
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make n few remarks in reply to the ob-
servationsof the Honorable Member for
Bengal, although his Honorable friend
wags not quite regular in making them,
His Ionorable friend in the first place
asked whether the cleven willions of
Military Expenditure for 1856-57
included the Native Army which was
abolished during that time. He (Mr.
Witson) had no doubt that it did, nor
did be ree why the Ilonorable Mem-
ber should think it did not. But his
Honorable friend said—though the
logic of the conclusion at which his
Honorable friend had arrived he (Mr.
‘Wilson) did not understand—that the
differenceof cost must be included in the
incroase. Now that was not the ease.
The cost of the whole Military Force, in-
cluding the Native Army, in 1856-57,
was £11,300,000; sinece that time the
Native Ariny had been very greatly
reduced, while the European Army
had been very greatly inereased ; the
increase, as he had said before, of cost
beiug in the proportion of 4+ to 1, or,
as it was believed by many, in the
proportion of 5to 1, for each man,
We had changed the character of our
men; wo had changed the character
of our Force. ‘I'he renl question,there-
fore, was-—what was the cost of main-
taining a Buropean Army u8 compared
with the cost of maintaining a Native
Army,

With reference to His Honorable
friend’'s remark about tho Curnatice
and Tanjore debis, tho Government
had no intention to make a secret of
thom, though if they had been included
in the ordinary expenditure, it would
obviously have been u mistake. If you
wanted an account which showed tho
exact proportion of Income to Expen-
diture, you must reject all extraneous
and accidental charges. 1f his Honor-
able friend wishel, he was quite wel-
come to have the cash balance aceount,
which would contain all thut he re-
quired. ]

Mg, HARINGTON eaid, he would
not occupy the time of the Council by
ontering now into the very clear and
comprehensive details which they had
just heard frem the Right Ionorable
Gentleman opposite, in reply to the
two questions which he (M-, Maring-
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ton) had thought it proper to propose
to him, but he must add his acknow-
ledgments to thosa of the Honorable
Member for Bengal for tha inform-
atien which the Right Honorahle
Gentleman had that day given to the
Couneil,

Mz, SCONCE saidy ho desired to
follow the example of the Honorable
Meumber for the North-Western Pro-
vinees, by putting a question to the
Right 1lonorable Gentleman,

In the Bengal Ilurkary of to-day
ha found two statements, which
had all the appearance of official do-
cuments, ons of which was headed
¢ English Version of the Oordoo or
Iindoostanee Exposition of the new
Taxes for the information of the Na-
tives of India,” and the other ¢ Engligh
Version of the Oordoo or Hindoostanee
Bxposition of the new Indian Paper
Currency for the information of the
Nutives of India.” It scemed to him
important thut the Couneil should be
informed whether those statements
hiad gove forth with the authority of
the Executive Government. 1In the
first statement, that is, the Exposition
relative to the new taxes, it was
asanmed that every thing yet to bo done
with the co-operation and assent of this
Council had been already done, It
was assumed as if the Kxecutive
Government itself had power to
impose those taxes, and had imposed
them. It was said in the 14th para-
graph, for example, that ““in {raming
the detailed rules for collecting the
Income Tax, the Governmont has puid
due regard to the customs and feelings
of the people” Tt was said, in tho
15th paragraph, “therefore ighas been
ordered that every trader, shop-keeper,
and artisen shall take out a license.”

Agpig, in the 16th paragraph, it was
st;&%hut “ it has also been decided
that Yobacco (a question which had
not ati all been brought before them)
grown in India shall be taxed.” Now,
1t weemed 1o him that if this exposition
had goue forth as an  authoritutive
statement from the Government, it,
in a measure, compromised the inde-
pendence of this Council, and ignored
the authoerity which was vested in
it. It was simply his purpose Lo
AMr Hurington
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refer to the statement and not ¥
enter upon a discussion of it.

In the second place there were one Of
two mistakes, which he thought it "
portant to notice with a view to thet?
rectification, before the statement. “",’”b
forth ns a correct exposition of tho 1"
tentions of Government. 1le m_’.‘—!‘t
mention that, in the description giver
in the 12th parigraph relating to’t‘ho
modo of calculating the Income T8¢
on zemindars, it was stated that “‘“f‘
in-ome should be caleuluted at 5V 1°
cent. on their land-tax.  Now, ho 41"
prehended that, as regards Hc”g?"
that was by no means an accurate ‘,f'
seription.  That description app “:
only to the North-Western l’rovmc(’l-:
and a very few estates in Bovgh’
whereas, Ly the Bill, zemindurs ]1'1
Bengal were to be assessed, uot “l"_)h,
half the jumma, but upon ¢
net-rents. 0

He might also allude to one 0* ™"
other matters that involved not "lu
important  errors. For instancé,”
Enghish Lid-tax was spuken of
gettied for a term of years,
stated in paragraph 15 that the 8Y’ ol
of licensing prop sed to be introdd N
into this country was the same a8 "(l
prevailed in  Lngland; wherc"_"ned
overy body knew, the licenses 0"‘”".,‘1
in England by no means correspo’y)
with the Bill before the Council: e
as to the Cnrrency measure, a schf‘wa
which he felt was open to mueh %0
remark, and had nevertheless g()“? Ul(-il
before it had como before the ({"”lhm«
for discussion.  Without any h""tou‘
remarks, he would ask the Right l,lw.
orable Gentlemnn whether those # '1119
ments had been  published
authority of Government? ont?

M. WILSON snid, the doent®
referred to by the Honorable Mcnmtﬂv
for Bengal were oflicial docul"(\'itll
and the Couneil would agre®
him (Mr, Wilson) that the Go¥%y
ment had taken a wise €ON oy
preparing them. 1le did not l;llo“: whe
they were published ; but any ' s

knew anything of the people @1 .
must admit that, if you hat it
gystem to introduce into this €0

. . Tl l
1L was necossary that timely pret “l“iudﬂ
should be taken to prepare the
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o the native community for the charac-
r of tho new weasure. We knew
.,“‘t ouly last week very great ex-
“ement prevailed in Peshawor, which
drose from o gross misrepresentation of
r}“ Intentions of the Government with
trard to the proposed taxes ; and thore-
l?e[:’ the Government had thought it
Seessary to prepare these popular and
wpls expositions of the new taxes.
Ofle'l‘;* Weio not Tuglish translations
, “vative Cireulars. The object of
*OVernment in preparing them was
2 enable their being  translated
2:“ the various vernacular languages
o the purpose of being issued
thy all the Incal Officers whenever
Measure should pass into law,
eacl, %lm_v had been forwarded to
Do oerd  Grovernment for that pur-
e lle therefore hoped that his
2"’“‘""-1)10 friend would soce that the
Ermiment had no intention or wish
c-l“'ngl‘clp.ntﬂ the decision of this Coun-
- their sole object was to prepare
o l;; inuuuurufinn of_ the mensure
d'vlilvo’l\“ proper time arrived.  If they
by |l to do so, several wecks would
e translating them, as would
red to be done, into the vari-
With
the precise details of the
Circulars, thoy would be
ot ﬂﬂ' mect lrlm' case of each dis.
nem;d d\_-tt 18, of tho permanently
Tevii mt‘;-!otu and of those subject to
(”“)l"\i] o could only assure the
Wi o gmltlemun that it was
the (". '! ('!l (x()\:urnfnent to .untunpule
aly, Cloon nf_thls. U()u‘ncxl, but to
exi"’ﬁitiA e p.nbhc pt Im]m a proper
v l.'““e()ll of the intentions of Go-
ut,

f( iy

v roqui
0

oo MZUAges of the country.
sard g

)M]'OH(X(I
Il'l'lgd’ t

INDEMNITY.

M ,
firgg, ;tm ]lI_f\RIN(}TON, in moving the
Offigg 8 ofa Bill ** to indemnify

LIy bt ;’ overnment and othor per-
tiong . Gspect of fines and contribu-
Qg vied, and acts done by them

Ly tholate disturbances,” said that

the \Qle“'_ remarks would suffies to put

g ,.‘,u;'(::"ll I possession of the objects
The D8 of this Bill,

10 0 .
tlagg Bill waqy intendod to cover a

“ases which Lad their origin
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in a series of events unprecedented, he
supposed, in the history of the world,
and as the circumstances out of whith
the Bill arose, could not possibly have
been anticipated, it should be no
matter of surprise that. when they did
oceur, 16 often happened that in deal-
ing with them the law was found
faulty, or rather that thers was no
law for the guidanee and protection
of our Ollicery, who were consequent-
ly obliced to act nccording to their
own judgment, and to do the best
they conld. It was not for him to
sny how the Ollicers, who were placed
in this extremely diflicult position, had
acquitted thewmselves of their duty.
The pages of the Government Qazettes
and other official papers teemed with
honorable testimony on the point.

No doubt extraordinary or speecial
laws had been prom[l)tly passed by
this Council to meet tho exigencies of
the times, but owing to the destruc-
tion of the telograph, the stoppage
of the public dawks, the difficulty of
communicating by cossid and othor
causes, it was often weeks, and in somo
instances, indeed, months, before these
laws reached many places, and when
they were received, or tho fact of their
having been passed became kunown, it
was nob always possible to act in strict
conformity to their provisions. 1le
mentioned, some time ago, the instanco
of a very gallant District Officer who,
after having had hig house burnt down
and the wholo of his property de-
stroyed, was attacked by a largoe body
of armed villagers and others ; he had
only n very fow mounted Lolice with
him, and he was far away from all
mitecour, Nothing daunted, he boldly
charged his assailants, eut down threo
of them with his own hand, and took
some others prisoners, There was no
possibility of his being able to hold theso
men, or to forward them toany place
whero they might be regularly tried,
convieted, and punished, and he had no
alternative but to hang them on the
first trec. This Officer might have
had no Regulation law for what he
did, but he acted under a stronger and
sterner law, the law of necessity.
Other similar cases wight doubtless
be adduced.
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Then the Council must be aware
that, wherever our rule was rus-
pended or disturbed, one of the first
acts of those who rose in rebellion
against us was to destroy the public
buildings. The Government of the
North-Western Provinces, thinking
that it would be unfair to throw upon
the country at large the burden of re-
building these edifices, in order to pro-
vide the necessary funds for their
reconstruction, imposed fines upoun the
inhabitants of the towns, cities, and
villages in which, or in the immediate
neighborhood of which, theproperty was
gituated, much in the same manner as
was done in England, as regarded the
hundred when property was destroyed
by a mob or tumultuous assembly of
persons, The fines so imposed had,
in most cases, been realized, and the
amount had been appropriated or was
being appropriated to public purposes.
Act X of 1858 would doubtless cover
some of these cascs, but it was feared
that that Act would not cover them
all.  Private property, to a great
amount, had also been destroyed in
the way of punishment, or for the
public convenience, or it had been
taken for public use cither without
express authority of law, or without
the ohservance of the preseribed legal
forms., In this manner the very boats
were taken, which formed the bridge
over which our gallant troops crossed
into Oude, first under the lamented
Mavelock, and afterwards under that
gallant General and their llonorable
and gallant colleague who, he regret-
ted to find, was prevented by illness
from attending the Council to-day.
Though superior in rank, he mentioned
their Honorable and gallant colleague
last, beeause by an act the most noble,
the most chivalrous, and the most self-
denying, he assumed the second place
when lie might have occupiqd ‘t}le first,
not to escape from respousibility, but
simply in order that he might not de-
prive the brow of his ga]Tunt compa-
nion in arms, who had already done
such excellent servico, of o single laurel.
Jle was given to understand thab not
only was the restoration of these boats
pow claimed by the so-called owners of
them, but that they actually demanded

Ar. Harington
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a large sum as compensation for tho los#
of their use from the time the boats
were taken possession of by our officer™
The claim seemed to iiilm a most Pre;
posterous one. The boats wero seiE!
immediately after our re-occupa“"‘;
of Cawnpore, when the whole countr)
was in a state of open rebellion ugu‘“’.’u
us, and formed part of the Ileet 31
which our unfortunate countrymL’:1
and countrywomen embarked, “’H‘,’a_
they fell victims to as foul and vls
bolical an act of treachery ns “"l)
ever perpetrated. e (Mr. Harmg‘t‘ﬁrt
could not suppose that any 9 -
would entertain the elaim, but he W€
tioned the ease to show the kull)‘
of claims which were being bl’o"gu,
forward, and against which the “\'0
vernment or its Oflicers might ]mot
to defend themselves. e would ”1
further oceupy the time of the CO% ¢
¢il by entering into the detﬂlh“li
other cases. 1le trusted he _hﬂd b:llﬁ
enough to satis’y the Council O_fl
necessity and propriety of pﬂSS”gr"_
Bill of indewmnity to protect the GOV o
ment and its Oliicers, and other per® s
acting under their authority, in 1'03*
to all proceedings held or orders l’"‘]u,.
in eonnection with acts committt"d ‘i“ g
irg the period to which he was refer™ &
This was what was done in A
after the rebellion which took Ph‘fli(,h
that Island in the year 1848, and ¥ wad
it was unnecessary for him to Sﬂyc 0
of a much lesy formidable C}“”""cm,.
and threatened mueh less seriot® - mn
sequences, than the recent revobt,
India, aud he could not doubt t]’“,L,,~11-
Council would consider the (’)Oﬁcera
ment of this country and it8 4
entitled to the snme protection #7 o
demnity which were afforded

er?’
Ceylon Legislature to tho SJands
ment and Officers of that =* i

after the suppression of the feb: qud
there and the restoration of ord®
tranquillity. Jo3¥
'l‘l(lle Bil{wus not intended touﬁipsﬁ
the door of relief absolutely ”;"llellfo
any loyal subjects of the Gover." e
who might have suftered los8 ](')ct’“‘ o
perty at the hands of the ON€ gf
Government, and others nct”‘g.od e,
their authority, during the pc"‘louﬂr o
braced in the Bill. Such per®
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there were any, wonld still be at liberty
am[l)!ifeter their claims to Government,

s lttl? thought they might be satistied
o eor iere would be every disposition
e uuder. and deal with them in a

il :_Ild liberal spirit.  All that the
the 5 ‘:led at was to prevent claims of
ecn“ ure of th?se to yvluch he had
e Teferring from being made the

iv{f(:t of an action in either the
Yo or Criminal Conrts, against the
i :‘nment' or its Officers, and look-
r; Utthe clrcu.mstances qf the coun-
'elnt:d the period to which the B]l.l

oulg he hoped that the Council

! concur with him in tlnn!(mg

o 1o Government and its Officers

l_otecf:_ntxtle}(} to this consideration or

ntetion, if he might so term it.
¢ Bill was a short one.
exp;‘&iﬂddition to the Preamble which

i "GQ the reasons vylnch rendere'd
%ﬂuisafm'g- of the Bll‘l necessary, it
ot d of only two Sections. The

ection provided that—

“
ml“?till,,f"c" pcnult.ies! assessments, and con-
Map .57 imposed since the 10th day of
lujl,l.y ofdm respect of the destruction or
oy wiy o, overnment or other property, or
v Ftney or account, by any (_mxccr of Go-
Nathgpiy or hy any persou acting under the
be eemye?f an officer of Govermment, shall
Erigy, il';;l to‘hmve been duly imposed and
pu”“&ncele sume shall lufve‘buen levied in
"Emu ha ‘Of an order of (xove.r!nuent, or
h‘%utiv“ been, or ghall bo ratified by the
G Ql‘nme Government ; and ull officors of
.mi"’\uth?rti’t and il persons acting under
3 Wrged fl'umyl,' are I_\erqhy lgtlellllxlllgl and dis-
g  Linbility in respeet of any such
Ugyy Penaltics, asscssmients, and contribu-
Qunu;\l:zz:,ldno suit or proceeding shall be

or prosecuted in respeet thereof”

"

) he second Section dcclared that—
}%7:‘}}\"“8 done since the 10th duy of May
iy cec‘olmectmn with the late disturbances,
‘Wh.g m“‘ of Government, or by persons
:Ul or, er““}" their authority, in pursaance of
(‘?el oF :It Government, or which shall have
10 mmc“lll be ratified by tho Executive
Valj - %, are hereby confirmed and wade
i‘:’utin &"(;‘dpe;\ll such  officers of Govern-
m’:xmntim\ 8018 as nforesaid are hereby

and (i Orel re )
of 'Uchd‘:r:s(:‘}:“gcd from liubihty in

I"Or .
b_Oo, r"b‘{lous reasons the Bill had
tihly  AWN as large and wide as pos-

'.Phe .
Bill was read a first time.

[AprmiL 21, 1860.]
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BOUNDARY MARKS (FORT 8T,
GEORGE.)

Mgr. FORBES moved the second
reading of the Bill ¢ for the establish-
ment and maintenance of boundary
marks, and for facilitating tho settle-
ment of boundary disputes in the
Presidency of Fort St. George.”

'The Motion was carricd, and the Bill
read a second time.

RELIGIOUS ENDOWMENTS.

St BARTLE FRERE postponed
the Motion (which stood in the Orders
of the Day) for the second reading of
the Bill ¢ to repeal Regulation X1X.
1810 of tho Bengal Code, and Kegula-
tion VIL 1817 of the Madras Cude.”

PORT-DULS.

Tue Order of tho Day being read
for the third reading of the Bill “ to
amend Act XXI1 of 1855 (for the .re-
gulation of Ports and Port-dues)”’—

Mz. FORBES moved that the Bill
be recommitted to a Committeo of the
whole Council, for tie purpose of
moving the substitution of the words
¢ Britigh India’ for the words ¢ lHer
Mujesty’s dominions in India” in Bec-
tion I, and a similar verbal amentiment
in the Preamble,

Agreed to.

The amendments were severally
earried, and the Council having resum-
ed its sitting, the Bilt was reported.

Mn. FORBES then moved that the
Bill be read a third time and passed.

The Motion was carried, and the Bill
read a third time.

JAMSETJEEJEJEEBHOY BARONETCY.

The Order of the Day being read for
the third reading of tho Bill * for set-
tling Promissory Notes of the Govern-
ment of Indis, producing an annual
income of one lakh of Rupees,and a
Mansion House and Llereditaments
called Mazagon Castle, in the Isiand of
Bombay, late the property of Sir Jam-
setjee Jejeebhoy, Baronet, decensed, so
as to accompany and support the title
and dignity of a DBaronet lately con-
furred on him and the heirs male of his
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body, by Ter present Majesty Queen
Victoria, and for other purposes con-
neeted therewith”—

MR. Lu(3I3Y T said, the Council had
heard the sanction of Her Majesty to
the Bill sent home in December last, and
as no alteration had been made by Her
Majesty, nothing now remained for him
to do but to move that the Bill be read
a third time and passed.

The Motion was carried, and the Bill
read a third time.

Mz LeGEYT said, one of the pro-
vigions in the Bill was that the present
Baronet, Siv Cursetjeo Jamsetjee, should
now change his name to that of Sir
Jamsetjec Jejeebhoy.  In fact that was
a condition of the grant made by the
late Baronet for the support «f the Ba-
ronetcy. Ile (Mr. LeGeyt) hud been
applied to by Sir Cursetjee Jamseijee
for information as to how the change
of name should be accomplished,
whether by order of the Supreme
Coyncil or of the Legislature, or in
what other way, so as to render the
measure legal.  Ile should feel much
obliged if the 1lonoravle President
would inform him how to proceed.

Stz BARTLE FRERE said, he ap-
prehended that all proceedings with
regard to this Bill were now closed,
the Bill having been read a third time
and passed. With regard to the other
question, he thought it was a matter of
prerogative, and rested with Her Ma-
jesty in England or her Viceroy in
India, .

Sta CITARLES JACKSON said,
if & gentleman changed his uame in
England, ho was required to publish
the samo in the Gazette at his own
expense.

Mg [IARINGTON said, he thought
that the matter was one' which rested
rather with the Executive Government
than this Council.

Sin CIIARLES JACKSON said,
Hor Majesty had the power to allow
any one to change his name.  ller Ma-
jesty having already given her assent
to the Bill, it appeared to him nothing
more was required,

Mr. WILSON said, probably the
better plan and a more regular course
would bo to address a letter to the
Supreme Government, who would refor

LEGISLATIVE COUNCIL.
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it to the Advoente (encral for his
opinion.

STAMP DUTIES.

Stz CITARLES JACKSON eaid, he
had been requeste! by the 1Tonorabl®
and learned  Viee-Prosidert, who Wa¥
prevented by public business frow
attending this Meeting of the Count!
to ask for a postponement till S:\turdf’x
next, of the Order of the Day f‘]“
the adjourned Committee of the V\_’“Ot:
Council on the Bill « to consolids®
and amend the law relating o S0P
Duties.”

The cousideration of the Bill #5°
accordingly postponed.

LITERARY, SCIENTIFIC, AND CHARY
TABLE SOCIETIES,

Sm CIIARLES J £CKSON moved
that the Council resolve itself int° .
Committee on the Bill « for the 1“‘1
gistration of Literary, Scientifi¢, ﬂt?w
Charitable Societies;” and that ot
Committee be instructed to const
the Bilt in the amended form in “’mb\.
the Seloct Committes had ¥e¢"
mended it to be pavsed.

Agreed to. o

The Bill possed throush ©€° "
mittee after a verbal amendme® .
Section XX, on tho Motion of il
Charles Jackson ; and the CoY
having resumed its sitting, tbe
was reported.

ABKARRY REVENUE (BENGAD)
8

Mu. SCONCE moved that U0,
Council resolve itselfinto a Com™ ¢
on the Bill “to amend Ach 4 the
1856 (to consolidate and amol
Law relating to the Abkarry B’"‘.’”mm
in the Presidency of Iort Wl'g;eﬁ
in Bengal),”” and that the Comi iy
be instructed to consider th? Sele"b
the amended form in which th8 5 g0
Committeo had recommend®
be passed,

Agreed to. . pil

Mr. SCONOE said, sinco th%, -
was reported on by the Select_c b,
mitteo, he had reccived a commu™ gei"
from the Bengal Govermment, Sggxl"f
ing a further amendment of Act
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2}856. As the Act now stood, spirits
txPOSted from this Port to another in
¢ Continent of India, were oblired to
sv“y daty, whercas spirits carried elso-
alllere were exempt, as drawback was
“Wed on spirits exported by sca to
Ofeign Ports. It was therefore pro-
Pwokspd to repeal that portion of the Act
Uch proyided for the levying of
1ty here on spirits shipped to home
u‘"'ts- The Government had suggested
‘2 & hond should be taken from the
frxpol‘ter to secure the Government
w"“l the loss of the revenue which
ould bo guffered if the spirits
ot imported in an Indian
But as the distillery duty levi-
i 8 remitted by way of drawback
i+ BPirits exported to loreign Ports,
liseemed suflicieut to place spirits
f%{)}’ed to an Indian Port on the same
duty & 80 that on importation the
% y ]L‘VIa_Lblo on imported spirits by
g Aaw in force, would be paid. e
troa L therefore now propose the in-
ef““thu of the following Section
Ore Section I of the Bill :—

of 1%050

ably v "

tiong VIII, IX, aud XV of Act XXi
are repealed.”

Mg, WILSON said, he doubted if he

iltn (}leer l‘?}md the object pt: the q.mendment.
o did, the proporition did not seem
°bjectm to be a proper one. The
tayl 43 hie understood it, was that
®oct ack should be allowed in re-
dyge O 8pirits which had paid excise
in ]’"‘! exported to another Port
of 1 4. If that be the object
to be)e ‘llllendmm}t, it appeared to him
Coylj aql“oib objectionable one. lle
of
]’”Ptedotw'“f{ dr.m\'bm-k on b[)il’i.tt‘l ex-
Wepg o0 Foreign Ports.  But if you
Pop, B 60 ship an article from ons
thg ,: JAnothor 1 India, upon which
thepg cc"“‘-‘ Duty had already veen paid,
“dpawlu“l‘l be no good object in giving
the g, »uck in one Port and re-itmposing
elueq ,y_“l another, when thoe same Ex-
Cateq, r l‘n C“d} case was alone intor-
Wayg :‘f’ prineiple of drawbacks was
Woideq N ;-l'fctlonublo, and ﬂhoul‘«l be
n Whenevor they could. 1 goods
‘)eeh . Upon which the duty had not

"t were Lo be removed from ono

[Arsin 21, 1860.]
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Port to another, it was only 4 fair con-
venience to the Trader to permit such
removal to take p'ace under Bond, but to
allow a drawback of duty already paid
seemed objectionable, That was the
practice in England, where it was quite
unheard of to allow drawbacks on
articles exported from one Port to
another after the payment of duty.

Mg. SCONCE suid, he was acting
entirely in conformity to the wishes
of the Executive Government. The
object of the proposed amendment was
this—that, when spirits distilled in
Bengal were exported to and consumed
in  Bombay for instance, Bombay
should be credited with the Exeise Duty,
and not Bengal. This was tho prac-
tice already allowel in the case of
Salt. ’

Me. WILSON said, he understood
then that, for the purpose of kecping the
secounts of each Presidency distinet
with retard to a branch of revenue
that eventually went into, one Ex-
chequer, we were to run the risk of
smuggling. Perbaps his IHonorable
friend would allow this Bill to stand
over till next Saturday. It involved
a new and important principle, and he
ghould bo glad if he were allowed
time to give the question mature
consideration. Tho case of Salt wag
very difterent, as you had not the same
rate of duty on it everywhere. DBut
it was not so iu the case of spirits, on
which a unifurm rate of duty was
levied.

M. SCONCE having acquiesced, the
further consideration ot the Bill was ac.
cordingly postponed till  Satarday
next,

CUIITTAGONG DISTRICT.

Mg, SCONCIE moved that the
Council resolve itself inty a Comn)i(tw
on the Bill *to remove: certsin tracts
on the Enstern Border of the Clitta-
gong Distriet from the jurisdiction of
the Tribunals established under the
Genernl Regulations and Acts,”

Agreed to. ¢

Phe Bill passed through Commitice
without amendment, and the Couneil
having resumed ils sitting, was reported.
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. FINANCES OF INDIA.

Mg. LeGEYT rose to say that,
though he had no specific motion to pro-
pose, he would venture, on the indul-
gence of the Council, to put a question to
the Right Honorable Gentleman, con-
cerning the subject matter of which he
had received many letters from Bombay
and elsewhere. It concerned the im-
Josition of new taxes not yet declared
by Government, such as an increase
of the Salt tax, a tax on successions,
a tax on marriage ceremonies, and pep-
haps an enhanced Tobacco tax. Had the
Executive Government abandoned all
idea of imposing these ? e thought
that much good would come of declaring
it to be 80, if the Government had. If
the Right Ilonorable Gentleman could,
without impropriety, return an answer
to the above question, it would tend, in
a great measure, to allay the feverish
state of anxiety which now prevailed
among all classes. It would be well
to give sbme public assurance as to
where the Government intended to stop
in the matter of imposing taxes,

Mr. WILSON said, although his
Honorable friend had been unable to
give him notice of his question, ho
(Mr. Wilson) could not have the
slightest hesitation in answering i,
or in thanking him for the manner in
which he had put it. The grounds
urged by his Honorable friend for pro-
posing the question appeared to him
to be very just and reasonable. The
object which the Government of India
had in framing their policy was that,
once and for all, decisive and ample
means should be taken for placing the
finances of India on a satisfactory
footing, and when he made his state-
ment to this Council, he communi-
cated the whole of the measurvs which
the Government of India had in view
to effect that object. e could not
therefore have any hesitation in saying
that the Government of India had
no intention of imposing any other
tax in addition to those already
proposed. 'l'axes on marriages, on
Buccessions, and eon festivities of a
variety of descriptions, had all been
considered by the Goverument and
rejected by them, if for no other
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reason, on the broad principle that all
those taxes must have fulleu almo®
exclusively on the Natives of Indlﬂi
The foundation of our policy was tha
the burden of taxation sRould fall equal:
ly on all our subjects in India, whethef
they were Buropeans or whether tlw{’
were Natives, whether they Wer”
oflicials or whether they were 1O°
oflicials. Any principle which w8 Di-
all opposed to that policy was Bt 3
ously avoided. He would only 02113
more repeat that the whole of "
finaucial policy of the Governin®
was contained in the Statement of
18th of February.

BOUNDARY MARKS (FORT ST
GEORGE).

Mr. FORBES moved that the B!
“for the establishment and mﬂiﬂgr
tenance of boundary marks, an ary
facilitating the settlement of bount JSt-
disputes in the Presidency of For -
George,” be referred to a Select COO i
mittee consisting of Mr. Haringt
Mr. Sconce, and the Mover.

Agreed to. od

Mz FORBESsaid, when he moze
the first reading of this Bill he st
his intention, if the Council Perm]tlmﬁ
it to be read a second time, to a8 tnd'
the Standing Orders be so far “““P?ttee
ed 18 to allow the Sclect Comm!
which might be appointed, to ¢l
upon it after onc month ; aBt
ground of this application, he Btai;icl‘
was to avoid the great delay w ho
was now constantly occurring {?udef
Survey and Assessment oflicers. ¥4
the present law, he had said, ltday"'
necessary to give every ryot tet the
notice for the purpose of mnrk'""r'u,gu
boundary of his field; and th¢ ol
cstablishments of the depar®™y,
might bave nothing to do .4
meantime. Ho therefore beg8® g b0
move that the Standing deelbom,
suspend-d to erable the Select afte?
mittee to present their Report
one month. d the

Mr LARINGTON seconds,
Motion, which was put and C“"”t h

Me. FORBES then ssid thih g
Standing Orders having been s¥ }C.oul‘
cd, he begged to move that the

yorb
the

eda
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Mitteo bo instructed to present their
eport after one month.

Agreed to.
JAMSETJEE JEJEEBHOY BARONETCY.

Mr. LeGEYT moved that Sir
B‘.‘l"t‘le Frere be requested to take the
thll ‘ for settling Promissory Notes of

® Government of India, producing
3 annual jncome of one lakh of Rupees,

“da Mansion House and Heredita-
nents called Mazagon Castle, in the
og and of Bombay, late the property
doT Jamsetjeo ~ Jejeeblioy, Buronet,
Sceased, 50 as to accompany and sup-
Port the title and dignity of a Baronet,
s ‘{ ¥ conferred on him and tho heirs
u. of his body, by Her present
u“-]es'?y, Queen Victoria, and for other
rrPPSGS connected therewith” to the
mieildent in Council, in order that it
q 81t bo transmitted to the Governor-
Sueral for his assent.

Agreed to,
PORT-DUES.

Bk FORBES movod that Sir
I :"Frere be ,requested to take the
- bo amend Act XXII of 1855
‘dueﬂ)f,‘e regulation of Ports and Port-
in g L0 the President in” Council,
t, der that it might be transmitted
QsBené" Governor-General for his

A‘c?l‘()od to.
INDEMNITY,

helvfg'l' lHARINGTON gave notice that
COndl d, on Saturday next, move the
Nigy (1 rOMling of the Bill % to indem-
pe,.mns‘Fel‘S of (overnment and other
91N respect of fines and contri-

Utig .
durinus ovied, and acts done by them
8 the lute disturbances.”

PAPER CURRENCY.
M
Woulq WILSoN gave notice that he
Conq r’eoﬂ_ the same day, move the se-
«lucti(m"d”_lg of the Bill “for the intro-
o0 u systom of Paper Cur-

any.n
T "
he Couungil adjourned.

[Arnrr 28, 1860.]
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Saturday, April 28, 1860,
PRESENT:

The Hou'ble the Chief Justiee, Vice-President,
in the Chair.

Hon. Sir H, B. E.| H.B. Harington, Esq,,
Frere, H. Yorbes, Esq.,

Right Hon. J. Wilson, and

Y. W. LeGeyt, Esq., | A. Sconce, Esq.

INCHOME TAX; anp LICENSING OF
ARTS, TRADES, AND PROFESSIONS.

Tie CLERK presented to thie Coun-
cil a Petition of the Madras Native
Association against the Bill “ for im.
posing Duties on Profits arising from
Property, Professions, Trades, and
Olli-es,” and the Bill “ for the licens-
ing of Arts, Trades, and Professions.”

Mz, WILSON moved that the
above Potition be printed.

Agreed to.

PUBLIC CONVEYANCES (PRESIDEN-
CY TOWNS AND STRAITS SETTLE-
MENT).

Mg, LeGEYT postponed the pre-
sentation of the Report of the Select
Committee on the Bill ¢ for regulat-
ing Public Conveyances in the Towns
ot Calcutta, Madras, and Bombay, and
the several stations of the Settlement
of Prince of Wales’ Island, Singapore,
and Malacea.”

RELIGIOUS ENDOWMENTS.

Siz BARTLE FRERIL moved the
second reading of the Bill ¢ to repeal
Regulation X1X. 1810 of the Bengal
Code, and Regulation VIL 1817 of the
Madras Cods,”

M=z. FORBES said, he was very sor-
ry to be obliged to rise to oppose the
second reading of this Bil. e was
sorry, because he thought it was most
desirable that the question to which
the Bill related should be ﬁnnlly and
definitively settled, and sorry because
ho feared that 1n opgqsmg the men-
sure he should lay himself open to
much misunderstanding and misre-
presentation, and should be accused of
wishing to perpetuate a system which
he really desired to see at au end, and





